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11.07 hrs.
ANNOUNCEMENT RE. BUSINESS 

OF THE HOUSE 
MR. SPEAKER: I have to mform the 

House that tjfee Business Advisory 
Committee at its sitting held today 
has recommended allocation of 7 hours 
for further discussion on the Statu­
tory Resolution regarding Proclama­
tion of Emergency. The Minister will 
reply tomorrow. I take it that the 
House agrees. The Minister of Par­
liamentary Affairs will now present 
a Report of the Business Advisory 
Committee about other matters. The 
Prime USqtoter will intervene at 12 O’ 
Clock today in the discussion.

BUSINESS ADVISORY COMMITTEE 

Frmr-sixTH Rw*ort

THE MINISTER OF WORKS ANI> 
HOUSING AND PARUAM$SSTTARY 
ANNOUNCEMENT RE. BUSINESS OF 
AFFAIRS (SHRI K. RAGHU RA- 
MA1AH); Sir, I beg to present the 
Fifty-sixth Report of the Business 
Advisory Committee.

MR. SPEAKER: You have already 
presented that.

SHRI K. RAGHU RAMAIAH: Yes, 
Sir.

MR. SPEAKER: It is being circula­
ted.

11M  hrs.
ELECTION TO COMMITTEE

T obacco Board

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): I 
beg to move the following :—

“That in pursuance of sub-section,
(4) (b) of Section 4 of the Tobac­
co Board Act, 1975, the members of 
this House do proceed to elect in 
such manner as the Speaker may 
direct, two members from among 
themselves 10 serve as members of 
the Tobacco Board, subject to the 
other provisions of the said Act.”

MR. SPEAKER: The question is:
“That in pursuance of sub-section 

(4; (bj of section 4 of the Tobacco 
Board Act, 1975, the members ot 
this House do proceed to elect, in 
such manner as the Speaker may 
direct, two members from among 
themselves to serve as members of 
the Tobacco Board, subject to the 
other provisions of the said Act/'

The motion vms adopted


